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Law to check female infanticide

6616. SHRI 0. P. KOHLL

SHRI JANESHWAR MISRA:

will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plcuscd

to state:

(a) whether Government propose

to take necessary steps to check evil
practite “of female infanticide by

enacting a law to this effect; and

(b). if so, by when and if not, the
veasors therefor?

f THE MINISTER OF STATE IN THE
. MINISTRY OF HUMAN RESCURCE
! DEVELOPMFENT (DEPARTMENT OF

WOMEN AND CHILD DEVELOP-
MENT): (S©Mt. BASAVA RAJESH-
WARI): (a4) and (b) The evil practice
of Temale infanticide is already an
offence punishable under the Indian
Penal Code. No new Law is envisaged
to be enacted in this connectibn.

Sanskrit teachers in KVS

6617. SHRI RAGHAVII: Will the
Minjster of HUMAN RESOURCE DE-
"VELOPMENT be pleased to state:

(a) - whether it is a fact that the
number of posts of PGTs (Sanskrit) as
on date in Kendriya Vidyalaya Sangathan
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is insignificant as compared to those of
others and the number has been declining
nrogressively cover the years;

(b) if so, what are the details of
existing PGTg (Sanskrit) in KVS as on
date an! what have been their strength
during the lasg five years op so; and

(¢) what steps, if any, Kendriya Vid-
valaya Sangathan has taken/is contemp-
lating (0 improve thg situation?

THE DEFUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVFELOPMENT (DEPARTMENT OF
LDUCATION AND DEPARTMENT OF

CULTURE) (KM. SELJA): (a) to
(c) There has been a decline in  the
number of Post  Graduate  Teachers
{Sanskrit) in the Kendriya Vidyalaya

Sangathan during the last five vears as
per details gjvey belowi—

1990-91 s . . 65
1991-92 ) . 62
1992-93 . ] ) 62
1993-94 , . ) 54
1994-95 ] ) . 44

The number of posts of PGTs of
{Sanskrit) devends on the number of
students opting for Sanskri* at -2 stage
as an Optional Subject

Amount spent on advertisements

6618. SHRT nN{OHAMMED AFZAL
aliags MEEM AFZAL: Will the Minijster

of HUMAN RESOURCE DEVELOP-
MENT be pleased to state the de-
tail, of the (otal amount spen; by

Mimsiry on  Advertisements given to
Newspapers  direct o+ through Directo-
rate of Audio and  Visual  Publicity
(DAVP) etc. during the period 1994-95
(language-wige)?

THE DEFUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
HDUCATION AND DEPARTMENT OF
CIITTURE)Y (KM. SELIA): The infor-
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mation ig being collecteq and will  be
laid on the Tiuble of the House.

Irregularities in Kendriya Vidyalaya
Roorkee

SHARMA:
RE-
pleased

619, SHRIMAT! MALTI
Wil} the Ministey of HUMAN
SOURCE DEVELOPMENT be
to state:

(a) whether Governmen; have receiv-
ed complaints and representatiOns re-
carding irregularities, mal-administra-
tion in the Kendriya Vidyalaya Roorkee
and harassmant of the staff and  their
family memberg ang others by the Prin-
cipal cf the Vidyalaya;

(k) if so, what ig the number of
such complaints received by the Minis-
try by the Commissioner, Kendriya Vid-
yalaya Sangathan, New Delhi and by
the Assistany Commigsioner, Dehradun,
separately and the details of each of the
complaints, scparately:

(c) whether parents of some students
of the Vidyalaya and some private in-
dividuals have also filed criminal comp-
laintg against the Principals;

(d) if so, the details of action taken
or beine taken in the matter and if
no action has been/is being taken the
reasons therefor;

(e) whether Government would insti-
tute impartial enquiry in the matter and
transfer the Principal pending the en-
quiry to emsure ity impartiality to give
redress to the aggrieved persons; and

(f) if so. by when ang if not, the

reasons therefor?

THF DEFUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KM. SELJA): (a) to (c)
Yes. Sir. Kendriya Vidyalaya Sangathan
(KVS) has informed that certain comp-
laintg have been received against  the
Princpial of Kendriya Vidyalaya Roorkee



